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RAJYA SABHA
Friday, the 18th March, 2011/27th Phalguna, 1932 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MESSAGE FROM LOK SABHA
The Appropriation (No.2) Bill, 2011

MR. DEPUTY CHAIRMAN: Message from Lok Sabha. ...(Interruptions)...
Message from Lok Sabha.

SECRETARY-GENERAL: Sir, | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of
the Lok Sabha:

“In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed to
enclose the Appropriation (No.2) Bill, 2011, as passed by Lok Sabha
at its sitting held on the 17th March, 2011.

2. The Speaker has certified that this Bill is a Money Bill within
the meaning of article 110 of the Constitution of India.”

Sir, 1 lay a copy of the Bill on the Table.

RECOMMENDATIONS OF THE BUSINESS
ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: 1 have to inform the House that the Business
Advisory Committee at its meeting held on Thursday, the 17th March, 2011,
allocated time as follows for Government legislative and other Business:

Business Time Allotted

1. Consideration and return of the following Bills, after
they are passed by the Lok Sabha:

(a) The Appropriation (No.2) Bill, 2011. Six hours (to be
(b) The Finance Bill, 2011. discussed together)
2. Consideration and passing of the National Territory Half-an-hour

of Delhi Laws (Special Provisions) Bill, 2011.

2. The Committee also recommended that the sitting of the Rajya
Sabha fixed for Monday, the 21st March, 2011 may be cancelled.



RE: DEMAND FOR STATEMENT BY PRIME MINISTER

SHRI VIKRAM VERMA (Madhya Pradesh): Sir, no Cabinet Minister is

there. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, 1 want to say.

---(Interruptions). ..

SHRI MANI SHANKAR AIYAR (Nominated): Sir, the Committee has agreed to

allow. ...(Interruptions)...

SHRI VIKRAM VERMA: No Cabinet Minister is there, Sir.

---(Interruptions). ..
SHRI MANI SHANKAR AIYAR: Sir, | have been waiting for four days.

MR. DEPUTY CHAIRMAN: I know. I know. ...(Interruptions)... But let

him speak first.

SHRI ARUN JAITLEY: Sir, the House could not function yesterday except

in the morning. The issue is of vital importance.
SHRI MANI SHANKAR AIYAR: Sir, what is that?

SHRI ARUN JAITLEY: The Prime Minister has to come.

---(Interruptions). ..
MR. DEPUTY CHAIRMAN: Let the LoP speak. ...(Interruptions)...

SHRI S.S. AHLUWALIA (Jharkhand): They are not allowing even the
Leader of the Opposition to speak. What is this, Sir?

---(Interruptions). ..
SHRI MANI SHANKAR AIYAR: What is so special about him?

MR. DEPUTY CHAIRMAN: No, no; he 1is Leader of the Opposition.
---(Interruptions)... Let the LoP speak. ...(Interruptions)...

SHRI MANI SHANKAR AIYAR: Sir, please allow me to speak Tfirst.

---(Interruptions). ..

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Sir, Mr. Mani Shankar

Aiyar is to be allowed.

MR. DEPUTY CHAIRMAN: Soz Saheb, I will allow him. But the LoP wanted

to say something. ...(Interruptions)...



SHRI MANI SHANKAR AIYAR: Why are you allowing him Ffirst, Sir?

--(Interruptions)...

SHR1 RAASHID ALVI (Andhra Pradesh): He will not be allowed to speak.

--(Interruptions)...

SHRI  ARUN  JAITLEY: Sir, I am waiting for the others to

--(Interruptions)...

SHRI MANI SHANKAR AlYAR: Sir, you al low me first.
--(Interruptions)... They are not allowing me to speak.
--(Interruptions)... Please allow me to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Mani Shankar Aiyar, | have to follow certain
procedure. ...(Interruptions)... | request you; I will give you a chance.

But let me follow certain procedure...

At 3O Seel : YW Hgled, H FE dea Tl § ... (FFAUR) . ..

MR. DEPUTY CHAIRMAN: ..... that whenever the Leader of the Opposition

wants to intervene, | have to give him time; please understand this.

st areor Seelt : syweld Fgled, # TR g & @ gl ... (FAUR) ... AqNE
39% dIG Ted Id Ul ... (SHAYW). . .

MR.  DEPUTY CHAIRMAN: 1 agree. 1 have not taken it up.

...(Interruptions)... Mr. Mani Shankar Aiyar, | have not taken up the
subject. ...(Interruptions)... | have not taken wup the subject.
...(Interruptions)... | agree; | agree. ...(Interruptions)... Please sit
down. ...(Interruptions)...

SHRI MANI SHANKAR AIYAR: Please allow me to speak for one minute.

MR. DEPUTY CHAIRMAN: Please sit down. ..._(Interruptions)... Please
sit down. ...(Interruptions)... Just one minute. ...(Interruptions)... 1
will allow you. ...(Interruptions). .. Please sit down.

...(Interruptions). ..
M AEAR @ FFA! (3R TeA) : W, Ig Faar g F F+W WOE?

. (SFau) . . .

SHRI MANI SHANKAR AIYAR: Mr. Deputy Chairman, 1 have absolutely no

objection. ...(Interruptions)... What is this? ...(Interruptions)...



A ww.ew. EQEfAd : W, F Hed H TAINLA. A e Fha?
.. (CHAUA) ... FAT TeA H TA. M. U1 g feld? .. (S¥FUT) ... You allowed the

Leader of the Opposition. ...(Interruptions)...

MR. DEPUTY CHIARMAN: 1 have called him. ...(Interruptions)... The

House stands adjourned for fifteen minutes.
The House then adjourned at six minutes past eleven of the clock.
The House reassembled at twenty-one minutes past eleven of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

S F AR (R Fifaere qRam) ;- suwseld Aglew, # O IERY e
e § % 15 d0@ § Seend s #Aerd & drAAor Wowd gelr oA, Afthe e
AA-TR T &1 1w, 36l d6 3@ W A A gE ... (FFAUE) . . IR T AR F;A {2
.. (gEUR). ..

SHR1 ARUN JAITLEY: Mr. Deputy Chairman, Sir....

At Fifdare qRAT : TF-IF W SH W T A A @ AT SN @ ¥ A W
W § ... (cHauw). .. fGarfaat & femer &1 ARl & IR T9f ger §, ofhe 39 @
TET W TSNS I I & ... (SFEUR) . ..

SHRI MANI SHANKAR AIYAR: We will not allow the LoP to speak.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What can 1 do if all of you speak together?

...(Interruptions)...

A 3or e - ITFHNTT AT, & SHH I oawd 6 &, & o Tma §
30 v W T & ... (cHaue). .

AN wifaarer R - ST SER I feafAAT & W@ gHEd WA § 3N T do W
3T AT g § ... (AR ... T aF F AT § NRaradr ¥ v gHed A8
gl ...(@AU) ... 15 dNE ¥ 36 W T g W, g FAT A€ g & o W oE
.. (cFaYUTT) . .

At 3PoT JAeell 1 YUH FAT S Hed H R SIS &, 3% d¢ g4 56 QY W Ty
FE ... (FHAYURT) . ..



A wifgarer sf@r - 9 A A g WA @, Wy @ W T
.. (AURA) ... 3 DEAGhed QU S H AN 9 == gen offl /R T A
g2 ...(cHauR) ... AT T @ & ... (SUAUR). . .

SHRI MANI SHANKAR AIYAR: Sir, we will not allow.

..-(Interruptions). ..
MR. DEPUTY CHAIRMAN: Nothing is going on record.
..-(Interruptions)... Mani Shankarji, there is a convention in the House

and 1 am bound by that, (Interruptions) When we allow the LoP and he gets
up to speak, we have to give him preference. That is the convention

(Interruptions) The House is adjourned to meet at 2.30 p.m.

The House then adjourned at twenty-three minutes past eleven of the

clock.
The House re-assembled at thirty minutes past two of the clock,
MR. CHAIRMAN in the Chair.

STATEMENT BY PRIME MINISTER
Newspaper report on payment of cash-for-votes

THE PRIME MINISTER (DR. MANMOHAN SINGH): Mr. Chairman, Sir, yesterday
several hon. Members raised allegations based on reports in a newspaper
of what purport to be "cables®™ from the U.S. Embassy in New Delhi to
their authorities in Washington. The Government of India cannot confirm
the veracity, contents or even the existence of such communications. |1
may point out that many of the persons referred to in these reports have

stoutly denied the veracity of the contents.

Sir, an issue was raised that the offence of bribery was committed in
India. The Government rejects that allegation absolutely and firmly. Yet,
if you remember that in July, 2008, in the Fourteenth Lok Sabha, the
Government moved a Motion of Confidence. In an open vote that was taken
on the floor of the House, the Government won the confidence of the Lok

Sabha by 275 votes for and 256 votes against.

The allegations of bribery were investigated by a Committee
constituted by the Fourteenth Lok Sabha. The Committee had concluded that

there was insufficient evidence to draw any conclusion of bribery.



Sir, 1 am disappointed that Members of the Opposition have forgotten
what happened thereafter. Upon the conclusion of the term of the
Fourteenth Lok Sabha, there was a General Election. In that General
Election, the Opposition parties repeated their allegations of bribery in
the trust vote. How did the people respond to those allegations? The
principal Opposition Party, which had 138 seats in the Fourteenth Lok
Sabha, was reduced to 116 seats in the Fifteenth Lok Sabha. The Left
Parties, that found that their tally was reduced from 59 to 24. It is the
Congress Party alone which increased its tally from 145 to 206, an

increase of 61 seats.

Sir, it is unfortunate that the Opposition continues to raise old
charges that have been debated, discussed and rejected by the people of
our country. It 1is most surprising that speculative, unverified and
unverifiable communications should be given dignity and seized upon by
the Opposition parties to revive old charges that have been soundly

rejected.

Sir, 1 wish to make it clear that no one from the Congress Party or
the Government indulged in any unlawful act during the Trust Vote during
July, 2008. The UPA-1 Government always enjoyed the confidence of the
people and of the Fourteenth Lok Sabha. The UPA-11 Government has been
formed in the Fifteenth Lok Sabha, and it enjoys the confidence of the
Lok Sabha and the people of India. Thank you very much.

RE: DEMAND FOR CLARIFICATION ON
STATEMENT BY PRIME MINISTER

MR. CHAIRMAN: Now  we move on to the next business.
---(Interruptions)... Just one minute. ..._.(Interruptions)... Arunji, just
one minute, please. ...(Interruptions)... | am afraid, Rule 251 does not

allow clarifications on this. Please read the rules. There are earlier
rulings of the House on this. Have a look at the rule.

---(Interruptions). ..

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): It has been
the convention iIn this House that every time a statement is made by a
Minister, ...(Interruptions)... It is an extraordinary situation that no

clarifications. ..._.(Interruptions)... The Prime Minister is accountable



to Parliament ...(Interruptions)... He cannot shield himself behind a new

practice. ...(Interruptions)...



MR. CHAIRMAN: One minute. ...(Interruptions)...

SHRI ARUN JAITLEY: I am sorry, the Prime Minister cannot shield
himself behind this unprecedented rule that he 1is not answerable

---(Interruptions)...

MR. CHAIRMAN: One minute. ...(Interruptions)... This is a statement
made on demand. It does not. ...(Interruptions)... It does not
...(Interruptions)... Please, 339 ST §& BT ... (¥aue)... please.

-..(Interruptions)... Please, 3@araar Sl ... (sgauw). ..

SHRI S.S. AHLUWALIA (Jharkhand): He 1is making a statement on our

demand. ...(Interruptions)...
MR. CHAIRMAN: Yes. That is precisely the reason ...(Interruptions)...

SHRI S.S. AHLUWALIA: The convention of this House is, whenever any
statement is made, that too 1iIn such an extraordinary situation
---(Interruptions)... Why can"t we seek clarifications?

---(Interruptions). ..

MR. CHAIRMAN: May 1 tell you that there are earlier rulings

---(Interruptions). ..

SHRI S.S. AHLUWALIA: When a statement is made by the Prime Minister,
if you don"t allow us to seek clarifications, what is his accountability

to Parliament? ...(Interruptions)...
MR. CHAIRMAN: Just one minute. ...(Interruptions)...
SHRI ARUN JAITLEY: May I, Sir? ..._(Interruptions)...
MR. CHAIRMAN: Yes, please.

SHRI ARUN JAITLEY: Sir, in this House the consistent practice has
been, till as late as last week, that when a Minister or the hon. Prime
Minister makes a statement, clarifications are sought. It has been
without any exceptions and, therefore, | do not know any reason why the
convention is being broken today. The Prime Minister is answerable and
accountable to Parliament and, therefore, in all Tfairness, he must

---(Interruptions). ..

MR. CHAIRMAN: Just one minute, please. ...(Interruptions)... The
statement that has been made has been made in response to a demand made

by the hon. Leader of Opposition. There is an



earlier ruling on this subject. 1 would like to draw your attention to
Ruling No. 173 of 24th of April, 1987, which is unambiguously clear. That

is the practice. ...(Interruptions)...
SHRI S_.S. AHLUWALIA: Why are you now following ...(Interruptions)...
MR. CHAIRMAN: This rule is there. ..._.(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): This ruling was there during the

last ..._(Interruptions)...
MR. CHAIRMAN: I can®"t hear anything. ...(Interruptions)...

SHRI SITARAM YECHURY: During the last 24 years you had this ruling,

Sir. ...(Interruptions)...
MR. CHAIRMAN: 1 can®"t hear anything. ...(Interruptions)...

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF SCIENCE AND
TECHNOLOGY AND THE MINISTER OF EARTH SCIENCES (SHR1 PAWAN KUMAR BANSAL):
It is a matter of demand and the demand has been met.

---(Interruptions)... It has been mentioned ...(Interruptions)...

MR. CHAIRMAN: Let us hear the hon. Minister for Parliamentary

Affairs. ...(Interruptions)...

SHRI SITARAM YECHURY : Sir, this rule has been there
---(Interruptions)... It has never been invoked so far. Sir, I would like
to know why this ruling is being invoked after 24 years.

---(Interruptions). ..

MR. CHAIRMAN: Because the rule is unambiguously clear.

---(Interruptions). ..

SHRI SITARAM YECHURY: But why did you not follow it last week? Last
week, you allowed ...(Interruptions)... 1 just want to know why this

ruling is being invoked. ...(Interruptions)...

SHRI S.S.  AHLUWALIA: Why didn"t you follow it last week?

---(Interruptions)... You allowed ...(Interruptions)...

SHRI PAWAN KUMAR BANSAL: Sir, | do agree with the Leader of the
Opposition that the Prime Minister is answerable to the country. He

always is and he does it. There is no question of his



not being answerable to anyone. There was a demand from the Leaders in
the two Houses and the Prime Minister has come to the two Houses to make
the statement. ...(Interruptions)... It is in response to that and, Sir,
if 1 remember right, even the Leader of the Opposition does know that,
that in case a statement is made suo motu, clarifications are sought
because the Minister or the Prime Minister chooses a subject to make a
statement in the House. Here, the subject has been chosen by them. The
House has not been running for some time. Only for that reason, even when
the rules did not permit, the hon. Prime Minister has come and made a

statement in response to that.

We can"t really go by what they wish. If they want the Government to
accept any allegations, the Government can"t accept that. What else would

satisfy them? What else would satisfy them? ...(Interruptions)...

MR. CHAIRMAN: That settles the matter. ...(Interruptions)... Please,
this 1is not done. ...(Interruptions)... Now, Papers to be laid.
--.-(Interruptions)... No, this 1is not a question for debate.
---(Interruptions)... Please. Papers to be laid. ...(Interruptions)...

The House is adjourned to meet again at 3.00 p.m.
The House then adjourned at forty minutes past two of the clock.
The House re-assembled at three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
PAPERS LAID ON THE TABLE
I. Report and Accounts (2009-10) of DMRC, New Delhi and related papers.
11. Report and Accounts (2009-10) of RSC, New Delhi and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN THE
MINISTRY OF EARTH SCIENCES (SHRI ASHWANI KUMAR): Sir, on behalf of Shri
Saugata Ray, | lay on the Table:

10



| (1) A copy each (in English and Hindi) of the following papers,
under sub-section (1) of Section 619A of the Companies Act,
1956:

(a) Annual Report and Accounts of the Delhi Metro Rail
Corporation Limited (DMRC), New Delhi, for the year 2009-
10, together with the Auditor®"s Report on the Accounts and
the comments of the Comptroller and Auditor General of

India thereon.

(b) Review by Government on the working of the above

Corporation.

(c) Statement (in English and Hindi) giving reasons for the
delay in laying the papers mentioned at (1) above. [Placed
in Library. See No. L.T. 4294/15/11]

I1. A copy each (in English and Hindi) of the following papers:

(a) Annual Report and Accounts of the Rajghat Samadhi Committee
(RSC), New Delhi, for the year 2009-10, together with the Audit
Report.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (@) above. [Placed in Library. See No. L.T.
4293/15/11]

Outcome Budget (2011-12) of the Ministry of Social

Justice and Empowerment

SHRI ASHWANI KUMAR: Sir, on behalf of Shri D. Napoleon, I lay on the
Table, a copy (in English and Hindi) of the Outcome Budget, for the year
2011-12, in respect of the Ministry of Social Justice and Empowerment.

[Placed in Library. See No. L.T. 4489/15/11]

Various reports of the CAG of India for the year ended

March, 2009 and March, 2010

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): Sir, 1 lay on the Table, a copy eacch (in English and Hindi) of
the following Reports, under clause (1) of article 151 of the

Constitution:

11



(i) Report of the Comptroller and Auditor General of India for the
year ended March, 2010 (No.1 of 2010-11): Accounts of the Union
Government, Union Government Finance Accounts and Appropriation
Accounts (Civil, Postal Services, Defence Services), for the

year 2009-10; [Placed in Library. See No. L.T. 4319/15/11]

12



(ii) Report of the Comptroller and Auditor General of India for the
year ended March, 2009 (No.21 of 2010-11): Union Government
(Scientific Depart-
ments) - Performance Audit of the Activities of National Remote
Sensing Centre-Department of Space; [Placed in Library. See No.
L.T. 4318/15/11]

(iin) Report of the Comptroller and Auditor General of India for
the year ended March, 2010 (No. 26 of 2010-11): Union Government
(Direct Taxes); and [Placed in Library. See No. L.T. 4317/15/11]

(iv) Report of the Comptroller and Auditor General of India for the
year ended March, 2009 (No.31 of 2010-11): Union Government
(Civil) - Performance Audit of Member of Parliament Local Area
Development Scheme (MPLADS), Ministry of Statistics and
Programme Implementation. [Placed 1in Library. See No. L.T.

4316/15/11]

MESSAGE FROM LOK SABHA

The National Capital Territory of Delhi Laws (Special Provisions) Bill,
2011

SECRETARY-GENERAL: Sir, 1 have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of

the Lok Sabha:

“in accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, 1 am directed to
enclose The National Capital Territory of Delhi Laws (Special
Provisions) Bill, 2011, as passed by Lok Sabha, at its sitting held
on the 18th March, 2011.”

Sir, 1 lay a copy of the Bill on the Table.

PETITION PRAYING FOR GRANT OF ONE RANK ONE PENSION
TO THE ARMED FORCES PERSONNEL

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, | present to the House, a
petition signed by Shri K. Sanjay Prabhu and others, praying for grant of

13



one rank one pension to the armed forces personnel.

14



REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON ENERGY

SHRI V._P. SINGH BADNORE (Rajasthan): Sir, I lay on the Table, a copy
each (in English and Hindi) of the following Reports of the Department-
related Parliamentary Standing Committee on Energy (2010-11):

(i) Fourteenth Report on “Transmission and Distribution Systems and

Networks® related to the Ministry of Power;

(ii) Fifteenth Report on “Funding of New and Renewable Energy Projects”

related to the Ministry of New and Renewable Energy; and

(iin) Sixteenth Report on "Small and Mini Hydel Projects" related to

the Ministry of New and Renewable Energy.

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITEE ON FINANCE

SHRI PIYUSH GOYAL (Maharashtra): Sir, 1 lay on the Table, a copy (in
English and Hindi) of the Thirty-second Report of the Department-related
Parliamentary Standing Committee on Finance (2010-11) on the subject
"Appraisal of BPL Criteria“®.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN THE
MINISTRY OF EARTH SCIENCES (SHRI ASHWANI KUMAR): Sir, with your
permission, | rise to announce that the Government Business during the

week commencing Tuesday, the 22nd of March, 2011, will consist of:

1. Consideration of any item of Government Business carried over from

today®s Order paper.

2. Consideration and passing of the following Bills, as passed by Lok
Sabha:

15



(a) The Repatriation of "Prisoners (Amendment) Bill, 2011;

(b) The State Bank of India (Subsidiary Banks) Amendment Bill, 2010;
(c) The Orissa (Alteration of Name) Bill, 2010; and

(d) The Constitution (One Hundred Thirteenth Amendment) Bill, 2010.

3. Consideration and return of the Appropriation (No.2) Bill, 2011, as

passed by Lok Sabha.

4. Consideration and return of the Finance Bill, 2011, after it is

passed by Lok Sabha.

5. Consideration and passing of the National Capital Territory of Delhi
Laws (Special Provisions) Bill, 2011, after it is passed by Lok

Sabha.
6. Consideration and passing of the following Bills
(a) The Pesticides Management Bill, 2008; and

(b) The Right of Children to Free and Compulsory Education

(Amendment) Bill, 2010.

7. Consideration and passing of the Commercial Division of High Courts
Bill, 2009, as passed by Lok Sabha and as reported by Select

Committee of Rajya Sabha.

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: Now, Special Mentions to lay only. Now, Shri

Tariq Anwar ...(Interruptions)...

M TH.ww. EQEfadr (FRES) W, W TP & gad A
.. (TEUT) . ..

st 3gmsmafa : 9ger Special Mention g I 9T ... (SHauW). ..
A TH. T, IEQEfAAT ¢ W, YA Felhl Fol AT ... (FFAUE). ..

Nt 3uwemfa : gger IE & A AT ... (FFEUeT). ..

16



AN TH.Tw. IEEfAA @ W, G AW, H gA NfSwl .. (FauE). ..

st sywamfd ;. 39 IdEw, already there is a ruling of the

Chair....(Interruptions)...

17



THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, the House was
adjourned. ...(Interruptions)... Sir, the Opposition cannot be gagged.
(Interruptions) The ruling party would like to gag the Opposition. The
Opposition is entitled to say what it wants to say. ...(Interruptions)...

Not only that ...(Interruptions)...

ot W gy (WER) @ @X, T30 @ dee fear Shwl L. (suaEmT) .

MR. DEPUTY CHAIRMAN: Now, Special Mentions to be laid.

Demand to take steps to check trafficking of minor girls in Bihar

st aF AR (FERSE) : Aslew, R H T aAifoer Jsfaar v ey 3k 3
AR F arorg AR SRR Hr o W Bl AT 5 ¥ 10 IR TAT A wisfRAl & A-STT
¥ 3¢ ITOT Al A & F@= AT M T & AFH W, 3 [9gR T T A HA
A W 99 & §l 3% R&ER der 30 e 3R 3T g § F T & F o A
AR & A6 A H BF AT & AN ¥ 0w afadt # gg IR % 69 F e
G Srar & AR 3% gy Adl & gt F 9w f@m arar g, Ser 3der ailiRe 3R
AES AT RAT ST &1 39 IREYY fT R 99 SO sfegdr 3cad ER &
#fegR, qiotar, 3RRET, feeeisr, #ew@r, #HAQ, gold, oIeEm, @Ifsar, AYsn qur
3ccR SISl & AT, HAleleg, alfsiieian, Fg-STerdisagy, s qar #efterare e & &1
o RIPR AT o= IR0 3R 3RfET & BF 7 97 & e 7 RN F g S F vw
ST €l WER F 9 S RS IYY §, J aRdiaehdl § FE A § IR 54 ol F
@ems S FHAAE A& A o W T W R @I F AR W A W A A TS
FEft g FROT G RO T H PE o A AL ST T § vh T & AAE
soT &l # oemwr 25000 wsfRar SRR & ReR & 599 ¥ WIwEr 8000 wsfRar 3mer
J% bdT &1 Fed ST ar & /vy I8 § & S99 ¥ 80 gfawd dsfhar 18 a¥ ¥ &H
37 # gl

A A WHER & g AT § B g8 Mgr &7 aefosr sRaat & awmd | O oo
%%@WWWW%@W@%W%W%WW&HWWl

Demand to take steps to check increasing corruption in the country

SHRI1 RAJEEV CHANDRASEKHAR (Karnataka): Sir, Transparency
International, a global NGO, recently made a survey of 178

countries of the world in terms of corruption where India has
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been ranked 87th in the world fraternity. Last year, India was listed at
the 84th position. This means corruption level has certainly increased in

the past year.

Corruption, nepotism and special interests are the symptoms of a
deep-rooted malaise in our Government system that is threatening to
dismantle and derail the concept of public life and democratic Government

that our founding fathers envisioned.

The problems of governance arise from the issue of “unfettered
administrative discretion® in dealing with public assets and doling out
Government contracts and spending with very little oversight and
failure/compromise of institutions like independent regulators, leading
to repeated instances of public policy/regulatory capture by vested

interests.

This can be addressed by ensuring, Ffirstly, statutory disclosures by
all the Government Departments on commercial decisions; secondly, more
effective Finance Ministry oversight on all decisions relating to
spending, contracts and public assets; thirdly, 1increased use of
technology for better disclosure and expenditure management; and

fourthly, a relook at the independent regulatory institutions.

1 urge upon the Government to urgently initiate the above measures
for introducing a culture of fiscal responsibility and value for public
money within the Government to reduce corruption, and thereby prevent any

further erosion of the nation®s image and confidence.

Demand for strict implementation of prohibition of sex determination

tests

At IR g FIATH G 9e2n) ;- Agled, H HUF ACIH F WHR H LA oA
T TR AT & IR H SN FA GeAT §l FHAR A H HIAR HOT Gleir
sfhdl &1 FTI W T YT 93 @1 Bl HRAT TAS H osh H G H TSH § AG
A & vgfed aeart g W 8, SHd GoawT Fear T §edT & FROT 3@ 20 ANt H
HRAT 9§ A 10 & 20 gfcrerd gar qest H Ay & fow iR a8 Ao awe

Ffege AfdwHd TATYT Sole § JhRid RO & AAMH 0RA & 397 20 anf &
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gar qest @ Afgemit T HEAr A 10 ¥ 20 G F oA Yer gy Seen, S qwr @
YR FATSTH IROTH SPrcal G| a1y A uT geAT ST WA Aol HogIEUs
7 & AT 8 &
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FROT ORA H AR Sed & GAF YFE & Ui # FH IHAGT 58 & faawe
9o, ORI T Toiulel feeel # J§ IHeaid FAE & § 125 G¥9 9fd 100 Hfgem H1 gl
I TAT A WHR o 38 I 40T qafor W €l =71 feam, o & & FUsh gov ey
¥ dfd w® SN, foEer gU e 9¥W & Affash g @y wol usem ik e aur
RTEl wgfea Fea

m:ﬁmmwﬁwﬁwmm§%m$mmmﬁ
AN F g A & AT Wy F ogor f ST W W Ui H S @SR HAT
ST, difeh gest a AfRen3i & e H SIS @1 ST Fehl

Demand for an enquiry into the incidents of maoist

activities on Indo-Nepal border

At shouTer SO (ScdeG) @ A, 17 Wad, 2011 F M HARG-A9Tel AT )
TEg # AF AR W dAT geRT AT g W A Sa S g g & Ararfeat
F el AR AT G R FHAN WA W WC R AAICA A G Py §ewar gl 19
TWRad F g FAR GERT @ UhET AT §1 24 WA H @l AUl ARTRS H, S
eI Seleel g [aTpled Seifed oo AUl & #Anfaredl & giReror Rfdw & e s
w ¥, PRoar R amn gienr wifedt & Aeen § 6 sue F afer ameiarfet s
3k YSU H AhrT AFfodl & os § HaRE I aeg X 9¢ ¢l

A AR g 6 SWET ard @ S @l aXdl B Sitg gy ud JiaRe gRaT # 3t
gﬁeﬁﬁguﬁmaﬁéﬂﬁﬁﬂ%ﬁgﬂﬁﬁﬁﬁaﬁﬁﬁﬁﬁﬁml

Demand for effective implementation of reservation policies In promotion

SHRI AMBETH RAJAN (Uttar Pradesh): Sir, emancipation of people, who
were hitherto suppressed, was the intention of reservation. Due to
decades of suppression, the SC/ST people were denied participation in
governance of land and people. Father of our Constitution, Dr. Ambedkar,
made “Equality of opportunity in matters of Public Employment®™ a
fundamental right, as envisaged in Article 16(4) of our Constitution.
Reservation is not about getting a job and monthly salary, but is a
matter of pride in taking part in administration. Reservation was also
extended in promotion, by inserting Article 16(4A), through 77th

Amendment to the Constitution.
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In spite of sufficient Constitutional safeguards, there is total
disorder in providing promotion to subsequent higher posts. To get
remedy, the aggrieved persons approach the judiciary Tfor redressal of
their grievance. Thus, they lose precious time and money in getting a
judicial remedy and implementing the same, which results in loss of
substantial period in service also. In addition to this, they are also

subjected to mental agony and hardships.

In order to provide equality and achieve social justice, legislature
and judiciary are putting forth their best efforts. The welfare measures
are not taken in right perspective by organisations and PSUs like Air
India, BSNL, FCI, HAL, ONGC, 10C, HPC, MTNL, SAIL, EPF, etc., banks,
Central and State Governments. Thus, backlog vacancies are created

artificially and they are never filled.

1 urge the Government to take necessary steps to remove the
bottlenecks so that noble ideas enshrined in our Constitution are

achieved.

Demand to include medical sales representatives in the Workmen List

and to amend the Industrial Disputes Act, 1947

SHR1 RUDRA NARAYAN PANY (Orissa): Sir, it is well known to all that
there is no job security or justified terms and conditions of service for
the sales representatives engaged in all streams of medical services. It
is to be noted that, according to the Department of "AYUSH®" of the
Ministry of Health and Family Welfare, as on the 1st of April, 2007,
there were about 7,900 Ayurvedic, 322 Unani, 290 Siddha and 685
Homoeopathic medicine manufacturing companies, totalling 9,197
pharmacies, in our country. Besides that, there are several thousand of
Allopathic medicine companies employing lakhs of sales representatives
for promotion of their products. It is most surprising that though these
representatives work hard for their companies and get the minimum salary,
the companies do not accept them as “workmen”, while the relationship of
employer and employee is well established. So, Sir, | urge upon the

Government to consider the memorandum which the “Bharatiya Medical and
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Sales Representatives® Mahasangha”, one of the industrial units of the
BMS, has submitted to the Prime Minister very recently asking for an
early amendment in section 2(J) of the Industrial Disputes Act defining
"sales promotion® as industry. Let statutory working rules for the Sales
Promotion Employees under the SPE Act, 1976 be formulated immediately. It
is also demanded that a standing committee be constituted to resolve all

the issues of medical and sales representatives working in the country.
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Sir, it is a genuine necessity that the Industrial Disputes Act, 1947
be immediately amended so that provisions are made for the inclusion of
the "Sales Promotion Employees® in the "workmen list". Sir, it is also
very pertinent to demand that a Ministry named as “Pharmaceutical Affairs”
should be formed and it should be nearer to the Health Ministry. The role
of multinational companies in the medicine sector should also be
monitored properly and there should be strict control to maintain the

employment potential of the country in the pharma industry.

Demand to take measures to stop the sale of vitamins as

food supplements by certain drug companies

SHRI R.C. SINGH (West Bengal): Sir, some drug companies have found
another way to illegally mint money by making a big hole in the pockets

of consumers by violating the rules and regulations.

Some of the vitamin formulations, like Vitamins A, Bl, B2, C and E
are supposed to be sold as drugs, but these are being sold as food
supplements by circumventing regulations relating to drugs. All drugs are
required to obtain a manufacturing Ulicence from the National Drugs
Control Authority. Since food supplements are covered under the
Prevention of Food Adulteration Act, they need not manufacture them under
a licence. Secondly, vitamins come under the Price Control Order;
whereas, food supplements don"t. Hence they can be priced high. For
example, Vitamins A, Bl, B2, C and E are controlled by the National
Pharmaceutical Pricing Authority, subjected to clinical studies, and are
to declare side affects. But food supplements need not pass through all
this rigmarole. Then vitamins are sold as pure drugs and hence there is
price control. For example, Becosules is sold for Rs. 18 for 15 tablets.
What some of the companies are doing is, they are adding minerals,
calcium, etc. to vitamins and selling as food supplements. For example,
Revital contains vitamins, minerals, etc. and sold for Rs. 75 for 10

tablets. This is only one example. There are umpteen such examples.

In view of the above, | request the Government of India to
immediately take measures to see to it that vitamins are not sold as food
supplements and take stringent measures against such drug companies and

others who are indulging in such activities. Thank you.
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Demand to constitute a National Wage Board to resolve the
problems of tea labourers
ANt AT drw (IRTH @) @ IuWANiT S, H NUR ACIH T heg WHR H
tae aifsifoler =g 3eier # g @ JHA, A AU AT AU H FHegy A Ifg
3R TIPS HTEAT TG
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HATET T SR A HRA & Ageaqol ¥ @1 ¢l fard aeiR # #Rd S =9
i #tar 8, 388 afSifelsr oy & Scpsear vd IUiaeal & FROT 3HHT AW Hged Bl
e Wt AE U AUEC e §, S W e AR ¥ O & & g1 dee e
(First Flush) & 9ccdl @88 38T AT Sar ¢ U9 favgd aomR & samer f§& ardr 8l

HEIT, g:@ H 9 g & F 3@ @ afsfew & 9w aiRar sw glEa A s
el % e faRd SR H A 9ET AW §l T oher T A AR A A A arer qgar
® &, 5u% gad afefer o R(eg soR & @aa a8 & o @& § 3R s anfde g
gt T wHIES §, THwr RO 3 W AGGU & FGH ISl g WY & 6T WHEX H
Tored & §fF FHAT 8 @I g

G, aiefeer § IR@ o9 ARG A F e F AW W OINSHAT T
it HARIT T @1 &1 TWHR F T Revenue & s X fear a=m § 3k aa 3
WAl & T #w o I& R amr g1 afifeer & 3 Afd F awr & AR sqfde & iR
HEUROT @Rl & SNael-I0e &1 Aeel 8 T& §1 5§ TG & 3ficlele § AUROT Holglh W
gcaeT 3R HTCTET T F IWR 939

W,Wﬂaﬁﬁﬂa@mwageﬁaﬁmmglmﬁmﬁ
SO T U GAT A U Aol # Al wd @ avE B Aghed Agar e g,
$HA o A AT &l FE AHT Sgd & el § AR W Aoy HreoT g8 faww #r 3er
® gl

AEIET, TRTA SIS AT AN o FAAS H IIRAT H GT §U gEaald eh HTe
N I i & v off Gy segemfaat $r Ak gors 8

ﬁéﬁawﬁa@vma@wﬁ;aﬁwﬁwﬁﬁmaﬁmgwﬁ
FEAET Y, MM WHNT ToRed 3 HIS o a1em o 3¢ WY & Soch g5 HGIS H WA §U
mm@@r*mm%%ﬁaﬁimﬁwﬁgﬂNaﬁonal Wage Board

FT TST H|

Demand to withhold the issuing of Adhaar numbers until passing

of the National ldentification Authority Bill, 2010

SHRI M. RAMA JOIS (Karnataka): Sir, the National Identification
Authority Bill, 2010, was introduced in the Rajya Sabha during 221st
Session and has been referred to the Standing Committee. Sub-section 2 of
Section 3 of the Bill empowers the National Identification Authority to

issue Adhaar numbers to the residents of the country. This can be done
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only after the Bill

is passed
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by both the Houses of Parliament, the assent is given by the President,
and it becomes an Act of Parliament and brought into force. Surprisingly,
the Finance Minister, in his Budget speech, at page 21, para 120, has
stated that ten lakhs Aadhaar numbers per day will be generated and
issued. Further in the booklet, Implementation of Budget Announcement, it
is stated that an amount of Rs.1,900 crores has been allotted for this

purpose.

Unless the Bill 1is considered by the Standing Committee and
thereafter debated and passed in both the Houses of Parliament and
becomes the law, the issue of Aadhaar numbers to the residents

tantamounts to the circumventing of Parliament by the Executive.

Therefore, through this Special Mention, 1 would urge upon the
Finance Minister and the Department of Planning Commission, which is the
Nodal Ministry, of the Government of India, that it is appropriate that

the issue of Aadhaar numbers be stopped until the Bill becomes the law.
Demand to issue a postal stamp in the memory of Shair-e-Kashmir - Mahjoor

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Shair-e-Kashmir, Peerzada
Ghulam Ahmad Mahjoor (11th August, 1887 - 9th April, 1952), stands out as
a poet par excellence for his immense contribution towards, and of being
the harbinger of, modernism in Kashmiri poetry, widening and diversifying
its parameters. Mahjoor, the national poet from Kashmir, enriched
Kashmiri language and refreshed its idioms, making it vibrant and
wholesome. Having the universal dimensions associated with the essentials
of human life, Mahjoor could also perceive and express the romance of
existence in the daily activities of his people and the land they
inhabited. He revolutionalized their sensibilities and evoked in them a
nationalistic sentiment, besides being a propounder of communal harmony

and brotherhood.

The person and the poet, Peerzada Ghulam Ahmad Mahjoor, created a
long lasting impact on the literary, social and political scene of

Kashmir.
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The body of Shair-e-Kashmir, Mahjoor, was laid to eternal rest at
Athwajan, Srinagar, with a grand State funeral and a mausoleum was built
there. 1t needs to be mentioned that the poet, Mahjoor, is the only
legendary personality of Kashmir whose most popular verses became the
voice of every Kashmiri since the beginning of the 20th century. There
are a number of schools, housing colonies and bridges named after

Mahjoor.
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There are a good number of books written and published on the poet®s
life and works. Obviously, in view of Mahjoor®"s towering personality and
his contribution, it has been a keen desire of the civil society in
Kashmir to have a postal stamp released by the Postal Department of India

in his name.

1 would urge the hon. Minister for Telecommunication and Information
Technology to issue a postal stamp commemorating Mahjoor, Shair-e-

Kashmir, as early as possible.

Demand to include the people belonging to the castes of Nonia, Mallah,

Veend, Kevat etc. into Scheduled Tribes category

AN T FUE AEE (WER) : Hgled, AT, Heelg, didl, Tad, ddqA, AWK,
JoeR, di, ¥, AN, OEE R SN g aw A W Y Rod wfy & oah d, o
HE AT Sifa Y gl AR K giRd Seenfa B ol #AoenfAd g gedr
o, nfds ik date Rufa afa qweha 81 fer Usa & so7 anfadl & weradt &
AT A E oS AR S B ah F e R Sl

g Snfrt 1 i Siefenta # afAd we @ Affew Snfodt & dered dr A
& UR W IE HAGE, HRd WHR & FgFd Fg A d.ug. FO F T H.-
12016/17/81-TH.8r.w0s dEl-F-4 gam R @WHER & Foawr fawer & afEg @
feeaforar 16 AR, 1981 @ &PFN o, Wfdhed dehrelldl IeF AR H X F IHefcaRd e
& FROT 38 FAY AR a8 fFar o w1l gaer el § fF 8 1990 7 Uo7 @R A o
Sfert T IR SNt F A Fe B IR F o ot o form ar, R e
F GHE Ao TG S HHl To¥ WHR & 36 W @R Seondly Feaor My Fw A
-8 & werdd fcees A SRR 998G qanT ey aEr I, e ¥§ urm aRnm fR
Afear snfar 1 g Sienfa @ gt fear S wehar @, Affe RO # goea epgia
S # & A 8 Tod WHR o Fog H foar, 8 wh o w@@er Gl B amr g
ufa Afar sifa & g Saenfa # affd e @ AHar IT WER & R
Bl UG TST WHR A IAE ARACT FAST HeTAA WU, Yol H Jollcd IeqTal %
o gr Bl

3 IEE & R W W W FEs oo, Gaw e, weas, 9w, #dc,
didlr, ddar, deER, AN, UE ARG Sfadr Fggfad Seenfa fr gEr F enfAe gy S

Demand to take steps to expedite the introduction of the Bill pertaining

to HIV/AIDS

SHRI TAPAN KUMAR SEN (West Bengal): The HIV/AIDS Bill has already
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been formulated through wide consultation among the civil society
organization in active coordination with the National Aids Control
Organisations and State Aids Control Societies. The Bill envisages a

carefully planned
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strategy for addressing the HIV epidemic in India through an extensive
prevention, care, treatment and support programmes, an accountable and
accessible government structure in the form of HIV/AIDS Authorities, to
ensure protection and promotion of prevention programmes, accesss to
health care for the HIV-affected persons and their protection against
discrimination. The Bill envisions a right-based inclusive approach in
respect of equality, autonomy, privacy, health care, safe working

environment and information.

The Bill was drafted in 2006 by the Health Ministry in consultation
with NACO and various stakeholders. It was then sent to the Law Ministry
which returned the Bill after three long years to the Ministry of Health
in 2010. But, even thereafter, one long year has passed and the Bill has
still been gathering dust in the Ministry. Such approach of dilly-
dallying reflects absolutely the non-serious approach of the Government
on a very serious matter of ensuring simultaneously the protection of the
society from HIV epidemic and also providing space and right for survival

and rehabilitations to the HIV affected persons.

1 urge upon the Government to explain as to why the finalization of
the Bill is being delayed and also expedite finalization and introduction
of the HIV/AIDS Bill in Parliament for enactment within a definite time-

frame.

Demand for total financial assistance in the expansion of metro

network in Western U.P. by NCR Board

M MeE TAR FAT Gk Fo): AT, # Feal AR 39F Aegd & WWHR &
I TF A Saed Ud Hgcd (Ul AR A1 IR R awer gl WER 7 e & d@ew &
AT 3caR ey, R nfe asal & foet & Ao th USET TSt & T es fRar
gl 38% v vk @y TemuEn & §E 2, GEer 3R el & dwedt St &
IUReyd glawns & fwE e gl adH A A oA H AEdR Usdy g ey A
Rar o7 W@T §, TSFa AR 3cdd el § it A & & [QTarR & 3= arer @ & 80
FHET & Td ST 3Ty W HI [FFHE ToT WHR T 3Tl 15 2

AR, #H WHER A & $0 d2g f 3R Raen awar g & mfaaee, &9s,
ACFPR, S 3G 3cadk TS & U T USAEAT @l T feooll ISPIR T Alepdy el
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T § ORI T FH A Y saer g & 3R T & weg ', st F s ar@lh e
FATST R Tl v Bufa & agr
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& & faEdR Q anfoarete, g9s oUr #AS e gl & AU, W THEIT Ul I oo
A H El SeaR T S TT ToF H O Fp WER A & ER & U g gear
F HT AT Focdl §, TaH WLHLIR. 5 F 99 & W@ REw wf F Ar st w9
& ol 3UsY g

A Y § & qew WER W T A 0 H el st A & Wisie &
AFaR &1 3aeTs &9 8 oo § SO I TR, 95 W@ 3Eh e o 3R
aRT ey yete @ Y, @ 3k WU F e & @ daAmadt f&Set & @t oo &
TEd TG AR g R o A g

I H WHR q AT HAT § o TSI Tl & & 3ok geer & et 7 agr &
& TR 8q @R i HriaE a3 5§ Hgeaqel Wioide & erd-wiaerd facd 3uese
I

Demand to evolve a joint action plan in collaboration with States to

prevent sharp decline in quality of education

SHRI N.K. SINGH (Bihar): Sir, the Annual Status of Education Report
2010 released by an NGO "Pratham®™ suggested that even though the gross
enrolment has improved in the recent years, the quality of education has
suffered. The ability to recognise alphabets and do basic mathematics has
declined on a national level. Forty-seven per cent i.e., nearly half the
students in class V are not able to read class 1l texts. In fact, this
number has gone up from 42 per cent in 2007. In many States the enrolment
has increased in private institutions vis-a-vis State funded
institutions. The Report also points to the gap in iInfrastructure and
lack of qualified teachers, especially in rural areas. In many schools,
there are no classes exclusively for each grade and students of different
ages and grades are all taught together significantly hampering their
progress. Another problem sighted by the Report is erratic fund flow to
schools from States leading to poorer planning of expenditure by them. I
would like to draw the Government®s attention to this important issue of
declining quality of education and the need to meet these challenges by
improving the teacher-to-pupil ratio, better training of teachers,
improving attendance 1in schools, better infrastructure and improved
Budget allocation and expenditure planning both at Centre and State
level. | urge the Government to evolve a joint action plan in conjunction

with State Governments to address these growing concerns.
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Demand to discuss the issues with stakeholders before finalising Free

Trade Agreement with European Union

SHRI ANIL MADHAV DAVE (Madhya Pradesh): As per the report, India is
going to conclude its Free Trade Agreement (FTA) negotiation with the

European Union (EU) by the end of this year.
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According to the UNCTAD, Trade and Development Report 2007, FTAs between
Developed and Developing Countries are not only threatening the
multilateral trading system, but also threatening the viability of
existing Regional Co-operation Agreement among the Developing Countries.
According to a study, commissioned by the European Commission itself, the
FTAs will increase EU exports to India by 17 to 18 billion dollars, while
India®s export will only increase by 5 billion dollars. Especially when
the EU agricultural imports, which have heavy subsidy on home ground,
like, sugar, tomato, dairy products, poultry, etc. will be forced into
Indian market, the Indian farmers and hard workers will be hard hit by
additional steep reduction in import duties from EU. This agreement will
not only affect producers, but will also create a livelihood crises to
those who indulge in agricultural products® distribution, which are over
12 million small retail outlets. This is estimated as a large informal
network, existing around in retail, but it is often composed of the

poorest of the poor.

Therefore, 1 request that the Government should discuss all aspects
with major political parties, farmers representatives, retailers, members
of civil society and small NGOs before reaching to the final draft of EU

- India FTA.
The House is adjourned to meet at 11.00 A.M. on Tuesday.

The House then adjourned at six minutes past three of the clock till

eleven of the clock on Tuesday, the 22nd March, 2011.
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